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O R D E R 

 
13.12.2019: Appellant ‘Sunila Sahu’ filed application under Section 60(5) 

of the Insolvency and Bankruptcy Code, 2016 before the Adjudicating Authority 

(National Company Law Tribunal), Principal Bench, New Delhi with prayer for 

accepting its claim.  The Adjudicating Authority rejected the same by impugned 

order dated 8th November, 2019. 

2. The Resolution Plan was approved on 15th May, 2018 and it has reached 

finality.  In the circumstances, it is not open to the Appellant to claim any 

amount, if any due for period prior to 15th May, 2018. We find no merit in this 

appeal, it is accordingly dismissed.  No cost. 
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